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Shri A. K, Behra, Counsel for Applicants.

Heard the learned counsel for the
applicants. The relief that is^. claimed is
to direct the respondents to aS'sorb the
applicants in group-Q posts. Iv, is allej«d

"that the applicants have put in about
years of service in various offices arid wh«^
they approached the concerned authorities
for being considered for appointment in the
vacant post^ they were told that according to
rules the post^would be, filled up only through
Employment Exchange. There is nothing in
the application to indicate that whether any
representation was submitted by the applicants
for their absorption. In the nature of the
case-the application cannot be admitted. It
is open to the applicants to make suitable
representation before the respondents claiming
absorption and in case they are aggrieved by
the order thereon, it will be open to them
to approach the Tribunal with an original
application.

Subject to the aforesaid observations, we
reject the application.
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